FORM B

PUBLIC ANNOUNCEMENT

Regulations, 2016)

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)

FOR THE ATTENTION OF THE STAKEHOLDERS OF DEV R NIL DESIGN PRIVATE LIMITED

SI. No. PARTICULARS DETAILS
1. Name of corporate debtor Dev R Nil Design Private Limited
2. Date of incorporation of corporate debtor 29t December, 2014
3 Authority under which corporate debtor is ROC - Kolkata
' incorporated /registered
4 Corporate Identity No. / Limited Liability U74900WB2014PTC204686
' Identification No. of corporate debtor
5 Address of the registered office and principal 42P, Raja Santosh Road, Kolkata —
' office (if any) of corporate debtor 700027, West Bengal
6. Date of closure of Insolvency Resolution Process .18th September, 2022 (as per Form A
issued by IRP)
7 Liquidation commencement date of corporate Date of Order: 11 June, 2024
debtor
Name — Sneh Maheswari
Name and registration number of the insolvency Registration No. - IBBI/IPA-001/IP-
8. . . L P01751/2019-2020/12691
professional acting as liquidator
AFA No: AA1/12691/02/051024/106063
AFA Validity: 5.10.2024
Address — 9N, Block A, New Alipore,
9 Address and e-mail of the liquidator, as registered | Kolkata — 700053
’ with the Board Email — sneh.maheswari@gmail.com
Address and e-mail to be used for Address — 9N, Block A, New Alipore,
10. correspondence with the liquidator Kolkata - 700053
Email — cirp.devrnildpl@gmail.com
11. Last date for submission of claims 11t July, 2024

Notice is hereby given that the National Company Law Tribunal, Kolkata Bench, Kolkata has
ordered the commencement of liquidation of the DEV R NIL DESIGN PRIVATE LIMITED on
11t June, 2024.

The stakeholders of DEV R NIL DESIGN PRIVATE LIMITED are hereby called upon to submit
their claims with proof on or before 11% July, 2024 to the liquidator at the address
mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All
other

creditors may submit the claims with the proof in person, by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the claims
submitted by such a stakeholder during the corporate insolvency resolution process under
the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016, shall be deemed to be submitted under section 38.

Name and signature of liquidator: Sneh Maheswari



Registration No.: IBBI/IPA-001/IP-P01751/2019-2020/12691
AFA valid till 5.10.2024
Date and place: 14" June, 2024 at Kolkata
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BARASAT - Il BRANCH
Sangam Market, Barrackpore Road,
Barasat, P.O. Barasat,

North 24 parganas, Pin - 700124,

dotel §b Canara BankA
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GOLD AUCTION SALE NOTICE

The under mentioned persons are hereby informed that they have failed to
pay off the liability in the loan accounts. Notices sent to them by Registered
Post have been returned undelivered, to the Bank. They are therefore
requested to pay off the liability and other charges and redeem the pledged
securities on or before 21/06/2024 failing which the said securities will be
sold by the Bank in public auction at the cost of the borrower at the Bank's
premises at 03:30 P. M. on 28/06/2024 or on any other convenient date
thereafter without further notice, at the absolute discretion of the Bank.

Sl. Name and address
No. Date of Loan | Loan Number of the Borrower
1. | 06.08.2022 | 180099626736 |Bapi Saha,

Clo. Ujjal Saha, Chaltaberia, Barasat
North 24 Parganas, Kolkata
West Bengal, Pin - 743248

NOTE : Amount outstanding should include all liabilities of the party
under Gold Loans as well as any other loan/credit facility.

Date : 13.06.2024
Place : Barasat

Branch Manager
Canara Bank, Barasat - Il Branch

punjab national bank

«..the name you can BANK uponf

AL UNDEITTARINDY
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FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF DEV R NIL DESIGN PRIVATE LIMITED

PUBLIC ANNOUNCEMENT
(In accordance with Section 102 of The Insolvency and Bankruptcy Code, 2016 )
FOR THE ATTENTION OF THE CREDITORS OF
MRS. PHALGUNI TEWARY PERSONAL GUARANTOR OF “UNITED CHLORO PARAFINNS PVT LTD”

RELEVANT PARTICULARS

.| Name of the Personal Guarantor

Mrs. Phalguni Tewary

- PARTICULARS DETAILS

| 1. | Name of corporate debtor Dev R Nil Design Private Limited
2. | Dateofincorporation of corporate debtor 29th December, 2014

3. | Authority under which corporate debtoris ROC -Kolkata

incorporated /registered

4. | Corporate Identity No. / Limited Liability U74900WB2014PTC204686

Identification No. of corporate debtor

5. | Address ofthe registered office and
principal office (if any) of corporate debtor

42P, Raja Santosh Road, Kolkata— 700027, West
Bengal

JHFTT FaT H— 20/2023-24/RWD/CHATRA, faTid—

gal
6. | Dateofclosure of Insolvency Resolution 18th September, 2022 (as per Form Aissued by IRP)

Process
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Notice is hereby given to all concerned that the property more particularly written
in the schedule herein below was mortgaged by the owner namely, Arunava
Baul (since deceased) residing at R/o. 40/2, Nabapally Circular Road (Formerly
40/2&2241), P.S. - Barasat, Dist - 24 Pgs (North), Kolkata, West Bengal - 700126,
in connection with the Term Loan A/c. No.12416011000505 with Garia Station
Road Branch (086420) of Punjab National Bank. The said loan account has
been classified as NPA on 29.07.2023. As per our information and available
records, the said borrower has been died on 05.03.2023 leaving behind the
following Legal Heirs :

Sl. No. Name Relation Address
: ‘Sandhya Pradip Aparment *
01 Amal Krishna Baul | Father 40/2, Nabapally Circular Road
02 Gouri Baul Mother (Formerly 40/2 & 2241)
- P.S. - Barasat, Dist - 24 Parganas
03 Payal Baul Sister (North), Kolkata - 700 126.

Save and except the aforesaid legal heirs, if there is/are any other legal heir/s
of the said borrower exists, should contact us within 15 days of publication of this
notice, failing which,it shall be deemed that, except the above, the aforesaid
borrower left no other legal heir/s and the bank shall proceed with its appropriate
action to enforce the security interest over the said property under the SARFAESI
Act, 2002 as well as other recovery laws in India for recovery of dues of the loan.

SCHEDULE OF THE PROPERTY

All that one self- Contained tiles / Marble flooring residential flat being 4B, situated
in the North-West side, on the fourth floor, measuring an area of 951 Sq.ft. Super
built up area (i.e. 20% over the Cover area + Proportionate share of stair case,
lift and lobby) Consisting of 02 Bed rooms, 01 Dining cum Drawing, 01 kitchin,
02 Toilets (including Privy) out of the said building namely “Sandhya Pradip
Apartment” lying and situated at Holding No. 40/2 (amalgamated) (formerly 10/2
& 2241) Nabally Circular Road, Kolkata - 700 126 under Ward No. 6 (old 27) of
Barasat Municipality, P.S. - Barasat, District - North 24 Parganas. Flat is in the
name of Late Arunava Baul (Since Deceased). Now Legal Heirs Amal Krishna
Baul, Gori Baul & Payal Baul. The Property Butted & Bounded as follows :
On the North - 25'wide Nabapally Circular Road, On the South - Ajoy Mukherjee
and Others, On the East - 8’ Wide Common Passage, On the West - Nantu Das
and others.

Date : 13.06.2024
Place : Kolkata

Sd/- Authorised Officer
SASTRA - Kolkata South Circle

SBI FARTABAD BRANCH (07422) FSupa

Garia Station Road, Kalitala, P.O.- Garia, [FN{FCTISNEYEYTIoN

Kolkata:700084, E-Mail: sbi.07422@sbi.co.in
Some individual/persons who had availed Gold Loans from SBI Fartabad
Branch, by pledging gold ornaments, have defaulted in repaying as per
schedule. Who have not properly responded to the notice/ notices or the
notice returned undelivered in these circumstances, it has been decided by
the competent Authority that if the gold loan(s) is /are not liquidated before 4
P.M. of the previous day, the day of auction, pledged ornaments will be
publicly auctioned at under mentioned time and date at the branch premises/
Gold Hub, without further notice. All expenses incurred in this connection will
be borne by the borrowers. Bank reserves the right to postpone/withdraw the
auction at any time and stop the auction in the middle. Successful bidder can
pay the fullamount and obtain possession of ornaments.

Borrower: Sri Santu Das

sl.| Dateof |[Proposed| pyrity Weight of Gold No.of
No.| Auction Tlme_ of (Carat) | Ornaments (Gms) Items
Auction
1. 06. 3.00 P.M Gr. Wt. 5.700 2 PC Noya's
21062024 1 00 pm| 22C | Netwt 5130 Path
3.00 P.M Gr. Wt. 3.280
2. 1 PC. Pendent
21.06.2024 To 4 PM. 22C Net Wt. 2.950
3. | 21.06.2024 |3-00P.M Gr. Wt.4.080 4 PC. JPasa
To 4 P.M. 2¢C Net Wt. 3.670 + Chain Pasa
4.121.06.2024 |300PM | o5 Gr. Wt. 1.400 1 PC. L Finger
To 4 P.M. Net Wt. 1.260 Ring
5.121.06.2024 |3-00PM| o5 Gr. Wt. 2.500 1 PC. Finger
To 4 PM. Net Wt. 2.000 Ring

Authorized Officer,
State Bank of India

Place: Garia Station Road
Date: 14.06.2024

7. | Liquidation commencement date of Date of Order: 11th June, 2024

corporate debtor

Name - Sneh Maheswari

Registration No. - IBBI/IPA-001/IP-P01751
12019-2020/12691
AFANo:AA1/12691/02/051024/106063
AFA Validity: 5.10.2024

8. | Name andregistration number ofthe
insolvency professional acting as liquidator

2.| Address of the Personal Guarantor 89/81A Bangur Park , Akansha Apartment ,
17th Lane , Rishra Hoogly
3.| Details of Order & Insolvency commencement CP No. 118/(KB) 2022 (NCLT, Kolkata);
date in respect of Personal Guarantor Order dated — 07.05.2024
4.| Name and registration number of the insolvency | Mr. Pratim Bayal
professional acting as Resolution Professional IBBI Registration No. - IBBI/IPA-003/IP-
N00213/2018-2019/12385
5.| Address and e-mail of the Resolution 18/1, Tarapukur Main Road, Kolkata -100109
professional, as registered with the Board Email- pratimbayal@gmail.com
6.| Address and e-mail to be used for correspondence | Central Plaza , Room 708 , 2/6 Sarat Bose

with the resolution professional Road , Kolkata -700020

Email- ip.pratimbayal@gmail.com

9. | Addressand e-mail of the liquidator, Address—9N, BlockA, NewAlipore, Kolkata—700053

7.| Last date for submission of claims 05.07.2024

as registered with the Board
Address and e-mail to be used for
correspondence with the liquidator

Email - sneh.maheswari@gmail.com
Address—9N, BlockA, NewAlipore, Kolkata-700053
Email - cirp.devrnildpl@gmail.com
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“Form B’
Web link : https:/ibbi.gov.in/home/downloads

8.| Relevant Forms in which claim to be filed
available at:

1. 11th July, 2024

Last date for submission of claims

Notice is hereby given that the National Company Law Tribunal, Kolkata Bench, Kolkata has ordered the
commencement of liquidation of the DEV R NIL DESIGN PRIVATE LIMITED on 11th June, 2024.
The stakeholders of DEV R NIL DESIGN PRIVATE LIMITED are hereby called upon to submit their
claims with proof on or before 11th July, 2024 to the liquidator at the address mentioned againstitem No.10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proofin person, by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.
In case a stakeholder does not submit its claims during the liquidation process, the claims submitted by
such a stakeholder during the corporate insolvency resolution process under the Insolvency and
Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016,
shall be deemed to be submitted under section 38.
Name and signature of liquidator: Sneh Maheswari

Registration No.: IBBI/IPA-001/IP-P01751/2019-2020/12691

Date and place: 14th June, 2024 at Kolkata AFA valid till 5.10.2024

Notice is hereby given that the Hon'ble National Company Law Tribunal, Kolkata, Court Il has ordered the
commencement of Insolvency Resolution Process against Mrs. Phalguni Tewary Personal Guarantor of
United Chloro Parafins Pvt Ltd on 07.05.2024 (Order uploaded on NCLT portal on 08.05.2024)
The creditors of Mrs. Phalguni Tewary, are hereby called upon to submit their claims with proof on or
before 05.07.2024 to the Resolution Professional at the address mentioned against entry no.6.
The creditors shall submit their claims along with proof, by way of electronic communications or through
courier, speed post or registered letter.
Submission of false or misleading proofs of claims shall attract penalties.
Mr. Pratim Bayal
Resolution Professional
IBBI Registration No. - IBBI/IPA-003/IP-N00213/2018-2019/12385

AFAValid Upto - 04.12.2024
Date- 14.06.2024

Bhuvee Stenovate Private Limited
Reg. Office: Room No. 307, Swaika Centre,
4A Pollock Street, Kolkata, West Bengal - 700001
CIN: U27100WB2007PTC120297
Email ID: info.bhuvee@gmail.com, Contact No.: +91 98290 21107
FORM NO. CAA. 2
[Pursuant to Section 230(3) and rule 6 and 7)]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL, JAIPUR BENCH
COMPANY APPLICATION NO. CA (CAA) No. 03/230-232/JPR/2024
IN THE MATTER OF SECTIONS 230 TO 232 AND OTHER APPLICABLE PROVISIONS
OF THE COMPANIES ACT, 2013
AND

IN THE MATTER OF COMPOSITE SCHEME OF ARRANGEMENT AMONGST BHUVEE
STENOVATE PRIVATE LIMITED (BHUVEE OR TRANSFEROR COMPANY) AND SUNCITY
METALS AND TUBES PRIVATE LIMITED (SUNCITY OR TRANSFEREE COMPANY 1) AND
LASER POWER & INFRA PRIVATE LIMITED (LASER POWER OR TRANSFEREE
COMPANY 2) AND THEIR RESPECTIVE SHAREHOLDERS AND CREDITORS UNDER
SECTIONS 230 TO 232 OF THE COMPANIES ACT, 2013 (THE SCHEME)
Notice and Advertisement of notice of the meeting of Unsecured Creditors of Bhuvee
Stenovate Private Limited
Notice is hereby given that by an order dated the May 17, 2024, the Jaipur Bench of the National
Company Law Tribunal (‘Hon'ble Tribunal”) has directed a separate meeting to be held of the
unsecured creditors of the Transferor Company through Video Conferencing/Other Audio-
Visual Means (VC/OAVM) for the purpose of considering, and if thought fit, the aforementioned
Scheme.
In pursuance of the aforesaid order and as directed therein and in compliance with the
applicable provisions of the Companies Act, 2013 (“Act’), Rules made thereunder and circulars
issued thereunder, as amended from time to time, further notice is hereby given that separate
meeting of unsecured creditors of the Company will be held through video conferencing/other
audio-visual means (“VC/OAVM"), as per the schedule mentioned below, at which day and time
the said unsecured creditors of Company are requested to attend:

VEHICLE
FOR

T Aot of I Lnderiaking

®ofel §® Canara Bank 4\

AUCTION

Recovery Section, Regional Office Kolkata - |
Bells House, 21, Camac Street, Kolkata - 700 016

Hypothecated vehicle taken possession by Bank will be sold on the basis of “AS IS WHERE IS,
WHAT IS THERE IS AND WITHOUT ANY RECOURSE BASIS” in Auction on 21.06.2024 (Friday)
to be held between 3:30 P.M. to 5:30 P.M.

Offers are invited from the intending purchasers for Sale of the under mentioned asset on the
following Terms & Conditions.

Sl. | A) Name of the Borrower & | Description of the Vehicle | A) Reserve Price
No. Loan Account Number B) EMD
C) Bid Incremental Amt.
B) Name of the Branch & D) EMD Deposit Alc.
Contact Number E) IFS Code

1. | A) Sambhu Das
Alc. No. 95039910000099

Commercial Mini Bus
Registration No. : WB-23D-7757

A) Rs. 3,31,000/-
B) Rs. 33,100/-

Year of Make : 2016 C) Rs. 5,000/-
B) Kolkata Sarat Bose Road | Vehicle Name : D) 209272434
Contact No. : 83349 99291 | TATALP 1512 TC/52 E) CNRB0000323

Class of Meeting | Time (IST) | Day and Date Link of the Meeting to be
of Meeting conducted through VC/OAVM

Unsecured 03:30 pm Monday, e

Creditors July 15, 2024 wwwevolingindia.com

The Company has provided facility of voting by remote electronic voting (‘Remote e-voting”) and
e voting during the aforesaid meetings ('Insta Poll') using facility offered by Central Depository
Services (India) Limited (CDSL), so as to enable unsecured creditors to cast their votes on the
resolution, proposed to be passed at their respective meetings. The detailed instructions for
joining the meetings through VC/OAVM, manner of casting vote through remote e-voting prior to
the meetings or through e-voting during the meetings, are given in the notes to the notices of the
meetings.

The individual notice(s), together with a copy of explanatory statement and copy of the Scheme,
along the documents accompanying the same, of the aforesaid meetings has been sent to the
unsecured creditors on June 13, 2024, whose name appears in the records of the Company as
on January 31, 2024, through e-mail IDs registered with the Company and physical copy has
been dispatched to those unsecured creditors at their last available address whose e-mail IDs
are notavailable with the Company.

Notices of the meetings, copy of the Scheme along with the explanatory statement under
sections 230 and 232 read with Section 102 and other applicable provisions of the Companies
Act, 2013 and Rule 6 of the Companies (Compromises, Arrangements and Amalgamations)
Rules, 2016 can be obtained free of charge within one day of requisition made by the creditor, at
the registered office of the Transferor Company on all weekdays except Saturday, Sunday and
Public Holidays, from 10:00 a.m. to 05:00 p.m., up to the date of meeting website of CDSL at
www.cdslindia.com.

The cut-off date for e-voting (including remote e-voting) and time period for the remote e-voting
of the aforesaid meetings is as under:

Date & Time of Auction : 21.06.2024 form 3.30 P.M. to 5.30 P.M.

Last Date of EMD : 19.06.2024 upto 5.00 P.M.

Other Terms & Condition :
1. The Vehicle can be inspected from 11.06.2024 to 19.06.2024 between 10.00 A.M. to 4.00 P.M.
(Inspection will be done on working Days)

2. The Place of auction is Canara Bank, Regional Office - |, 21, Camac Street, Bell’s House
4th Floor, Kolkata - 700 016.

. The Assets will be sold only for a price above the Reserve Price.

4. Intending bidders have to submit their bid offer letter along with valid KYC documents and proof
of remittance of EMD by way of NEFT/RTGS/ Bank Draft favoring Canara Bank, Kolkata in
closed envelope by 19.06.2024, 5:00 P.M.

. Auction/Bidding shall only by “Online Electronic Mode” through the website of the service provider
i.e http://lwww.indianbankseauction.com

6. The contact details of the service provider M/s. Canbank Computer Services Ltd., Contact
No. : 85536 43144 & 94806 91777, E-Mail ID : eauction@ccsl.co.in.

. Bid offers below the reserve price will not be accepted.

. The Vehicle will be handed over to the highest bidder on payment of balance amount within 7
Days from the date of auction sale. In case of failure to pay the balance amount, the EMD
amount deposited shall be forfeited and no claim whatsoever will be entertained.

9. In case of single bidder the vehicle will be sold at minimum one incremental bid above the

reserve price.

10.The unsuccessful bidder shall be entitled for the refund of the earnest money immediately after

the auction is over.

11.Bank reserves the right to modify, cancel or withdraw the auction any time without giving any

further notice.

12.Additional incidental expenses including the parking charges and statutory dues like road tax,

insurance, packaging charges, etc. are to be borne by the highest bidder.

13.Registration of the vehicle is bidder’s responsibility. The respective Branch will deliver the vehicle

and related papers after full payment of the bid money.
14.This is also a notice to the borrower/guarantors of the above said loan about holding of auction
sale on the mentioned date, time and venue, if their outstanding dues are not paid in full.

15.The borrower/guarantor are hereby notified to pay the sum as mentioned above along with the
upto interest and ancillary expenses before the date E-Auction , failing which the Vehicle will
be auctioned /Sold and balanced dues, if any with interest and cost.

16.Parking Charges to be paid by the Successful Bidder from the date of possession.

w
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Date : 10.06.2024 Authorized Officer
Place : Kolkata Canara Bank

Particulars Unsecured Creditors

Cut-off date January 31, 2024

Remote e-voting start date and time Thursday, July 11, 2024, at 09:00 a.m. (IST)

Remote e-voting end date and time Sunday, July 14, 2024, at 05:00 p.m. (IST)

The facility for casting vote by remote e-voting would be disabled after the end time, as
mentioned above, for the meeting. Unsecured creditors who opt for remote e-voting will only be
entitled to attend and participate in the meeting but will not be entitled to vote again during the
meeting. Since, the meeting will be held through VC/OAVM, the facility for appointment of
proxies will not be available for the meeting. However, institutional/corporate creditors etc. are
entitled to appoint their authorized representatives for the purpose of voting through remote e-
voting, for participation in the meeting.
Unsecured creditors whose e-mail IDs are not available in the records of the Company may
follow the process for procuring User IDs and Password and registration of e-mail IDs for e-
voting as provided in the Notes to notice of the meetings.
Unsecured Creditors, whose names are recorded in the records of the Company as on the
above Cut-Off date, shall only be entitled to avail the facility of e-voting and attend the meeting of
the Unsecured Creditors respectively. The voting rights of unsecured creditors shall be in
proportion to value of debts recorded in the books of the Company as on Cut-Off date.
In case of any query or grievance pertaining to remote e-voting, e-voting during the Meeting and
joining the Meeting through VC or OAVM, Unsecured Creditors may refer the Frequently Asked
Questions (“‘FAQs”) and e-voting manual available at www.evotingindia.com, under help section
orwrite an email to helpdesk.evoting@cdslindia.com or contact at toll free no. 1800 22 55 33.
All grievances connected with the facility for voting by electronic means may be addressed to Mr.
Rakesh Dalvi, Sr. Manager, (CDSL) Central Depository Services (India) Limited, A Wing, 25th
Floor, Marathon Futurex, Mafatlal Mill Compounds, N M Joshi Marg, Lower Parel (East),
Mumbai - 400013 or send an email to helpdesk.evoting@cdslindia.com or call toll free no. 1800
225533.
The Hon'ble Tribunal has appointed Shri Ganga Prasad Gupta, as chairperson of the said
meeting and ShriAkshit Kr. Jangid, as scrutinizer for the meeting.
The results of the votes cast through remote e-voting and e-voting during the meeting will be
announced within 2 days from the date of conclusion of the meeting at the registered office of the
Transferor Company. The results along with the report of the Scrutinizer shall be displayed at the
registered office of the Transferor Company at Swaika Centre 4A Pollock Street, Kolkata, West
Bengal, India, 700001 and CDSL's website www.evotingindia.com.
The abovementioned Scheme, if approved by at the meeting, will be subject to the subsequent
approval of the Hon'ble Tribunal.
Sd/-

Shri Ganga Prasad Gupta, Advocate

Chairperson appointed for the meeting of Unsecured Creditors

Date: 13 June, 2024
Place: Kolkata

(Enforcement) Rules, 2002

RELIANCE ASSET RECONSTRUCTION COMPANY LIMITED
Registeed Offce 1th Floo North Sid, ReTech Park,Westem ExpressHighway, Goregaon East) Numbai- 400063

DEMAND NOTICE UNDER SECTION 13 (2) OF THE SARFAESI ACT, 2002

The below mentioned borrowers availed various credit facilities from Indian Bank Limited. As the
borrowers have failed to maintain the financial discipline, the loan account has been classified as
Non-performing asset (NPA) by Indian Bank Limited on 28.12.2011 in accordance with the
guidelines issued by Reserve Bank of India. Indian Bank Limited vide AssignmentAgreement dated
22.03.2017 assigned the financial assets of following borrowers along with all its right, title and
interest together with all underlying security interests in favor of Reliance Asset Reconstruction
Company Limited as trustee of INB RARC 030 Trust.
Pursuant to the said assignment the undersigned authorized officer in exercise of powers
conferred u/s 13(2) of the said Act r/w Rule 3 of the Security Interest (Enforcement) Rules, 2002
had sent the demand notices dated 21.05.2024 through registered post, thereby calling upon the
borrowers to repay the entire outstanding mentioned in said notices with further interest thereon
within a period of 60 days from the date of Notice. However, as demand notices could not be
served on the parties mentioned below, the same is hereby served upon the borrowers by way of
alternative mode of service.

Details are as follows: -
Please note that as per Section 13 (13) of the said Act, you are restrained from dealing with or
transferring any of the secured assets referred to herewith, whether by way of sale, lease or|
otherwise. Any contravention of this provision is an offence and punishable under SARFAESI Act.
Name & Address of Borrower/ Guarantors/ Mortgagors etc.:1.Arihant Enterprises (Borrower)
At:- 147, Chittaranjan Avenue, Room No. 6, 2nd Floor, Kolkata: 700007
2. Kaustav Dutta (Proprietor/Mortgagor): At:- 66/2, Kalipada, Mukharjee Road, Near Maitri
Sangh Club, Thakurpukur, Kolkata- 700008 .
Amount Outstanding (Rs.):Rs. 1,56,79,234.88/- (Rupees One Crore Fifty Six Lakhs Seventy
Nine Thousand Two Hundred Thirty Four Paisa Eighty Eight Only) outstanding as on 30-04-
2024 with future interest at the rate mentioned in Schedule | written hereinbelow till the date of|
realization, within a period of sixty (60) days from the date of this notice.
Details of Security/ Mortgaged Property:Property::All that piece and parcel of one storied
building lying upon the land measuring about 2 cottahs 4 chittacks 36 sq. ft. at Dist- 24 Parganas
(South), P S- Behala at present Thakurpukur, ADSR Behala, R S No 122, JL No 13, Mouza-
Muradpur, CS Khatian No- 283,corresponding to R S Khaitan No 509,510 Dag No- 235 and CS
Khatian No 224, corresponding toRS Khatian No 504, 514, Dag No 234 and 235, premises and
street No 122 Kalipada Mukherjee Road ,Iviailing address 66/2 Kalipada Mukherjee Road
Thakurpukur KOLKATA 700008 with in the Kolkata municipal Corporation bounded by On the
North: Land and building of Shri Samir Majumdar ,On the East: Kalipada Mukherjee Road,On the
South: Land and building of SmtAva Dutta,On the West: Land of Shri Santanu Biswas
Hypothecation assets:All kinds of leather and non-leather bags and luggage's valued at Rs
12.71 lakhs approximately as per your stock statement dated 30.04.2012 stored at 14 7,
Chittaranjan Avenue, 2nd Floor, Kolkata: 700007.
In case of failure to repay the aforesaid entire outstanding amount within a period of 60 days from
the date of this paper publication, the undersigned shall be constrained to enforce the above
secured assets under the provisions of SARFAESI Act.
Please note that as per Section 13 (13) of the said Act, you are restrained from dealing with or
transferring any of the secured assets referred to herewith, whether by way of sale, lease or
otherwise. Any contravention of this provision is an offence and punishable under SARFAESI Act.

RELIANCe

Place: Kolkata Sd-Authorised Officer,

UCO Bank
Asset Management Branch, 70A, Block-D
New Alipore, Kolkata - 700 053
Phone No. : 2290 2535, Telefax : 22902783
E-Mail : arbkol@ucobank.co.in

TRT 9 [YUCO BANK

Appendix IV [See Rule-8(1)]
POSSESSION NOTICE (For immovable property)

Whereas,

The undersigned being the Authorized Officer of UCO Bank under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (No.
54 of 2002) and in exercise of powers conferred under section 13(12) read with rule 8 &
9 of the security interest (Enforcement) Rules 2002, issued demand notices dated
22.03.2024 calling upon the (Borrower) M/s Reliable Sanitary & Plumbing Co. (Partners:
Ms. Reema Mukherjec & Mrs. Seema Mukherjee), situated at 94/2C Brahma Samaj
Road, Behala, South Kolkata, Kolkata - 700034, P.S. - Parnasree (Previously Behala)
and also at 401, Brahma Samaj Road South Kolkata, Kolkata - 700034, P.S. - Parnasree
(Previously Behala), and Guarantors : (1) Mrs. Reema Mukherjec (2) Mrs. Sabita
Mukherjec (3) Ms. Leena Mukherjee, all residing at 94/2C Brahma Samaj Road, Behala,
Kolkata - 700034, P.S. - Parnasree (Previousely Behala), to repay the amount mentioned
in the notice being Rs. 1,86,49,584.62 (Rupees One Crore, Eighty Six Lakh, Forty Nine
Thousand, Five Hundred Eighty Four and Paise Sixty Two Only) with interest charged
up to 31.12.2022 in Cash Credit & with interest charged up to 29.09.2022 in Term
loan as on 18.03.2024 within 60 days from the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the borrower
and the public in general that the undersigned has taken possession of the property
described herein below in exercise of powers conferred on him/her under Section 13(4)
of the said Act read with Rule 8 & 9 of the said rules on this 11th day of June of the
year 2024.

The borrower in particular and the public in general is hereby cautioned not to deal with
the property and any dealing with the property will be subject to the charge of the
UCO Bank an amount of Rs. 1,86,49,584.62 (Rupees One Crore, Eighty Six Lakh,
Forty Nine Thousand, Five Hundred Eighty Four and Paise Sixty Two Only), plus
accrued interest from the date of NPA & incidental expenses thereon.

DESCRIPTION OF IMMOVABLE PROPERTY

EMTD of all that piece & parcel of entire 1st floor of the building pertaining to a residential
flat admeasuring about 2200 Sq Ft in the first floor of a multistoried building at premises
number 401, Brahma Samaj Road, P.S. - Behala (Now Parnashree), within KMC Ward
No. - 130, Premises No. - 94/2C, comprising to Dist. - 24 Parganas (S), P.S. & Registration
office, Behala, Mouza - Behala, Touzi No. - 346, J.L No. - 2, R.S No. - 83, C.S Khatian
No. - 1221/1, C.S Dag No. - 3812, comprising to R.S Khatian No. - 1221/2, Dag No. -
3832 by virtue of Deed No. - 2749 of 1977 registered before the District Sub Registrar,
Alipore on 05.05.1977 arising on and out of Demise of Mr. Dilip Kumar Mukherjee the
original title deed holder who owned the property & by virtue of Gift Deed No. - 4078 of
2014 registered before the DSR-II South 24 Parganas in the name of Smt. Sabita Mukherjee
and Ms. Leena Mukherjee. The property stands in the name of Smt. Sabita Mukherjee
and Ms. Leena Mukherjec and is butted and bounded as follows : North : 4' Passage;
South : 20' Brahma Samaj Road; East : Common Passage; West : 8' common passage.

homefirst

Date: 11-06-2024 Reliance Asset Reconstruction Company Limited

Date : 11.06.2024, Place : Behala Sd/- Authorised Officer, UCO BANK

CIN: L65990MH2010P
Website: homefirstindi

homefirst

Home First Finance Company India Limited

LC240703
a.com

WHEREAS the undersigned being the Authorized Officer of HOME FIRST FINANCE COMI|
below, under the Securitization and Reconstruction of Financial Assets and Enforcement of
section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002 calling u|
date of receipt of respective notices. You/Borrowers all, however, have failed to pay the said

the secured assets as mentioned herein below:

LIMITED are in exercise and having right as conferred under the provision of sub section (4) of section 13 of SARFAESIACT,2002 read with rules thereunder, taken POSSESSION of

Phone No.: 180030008425 Email ID: loanfirst@homefirstindia.com

POSSESSION NOTICE
REF: POSSESSION NOTICE UNDER SUB-RULE (1) OF RULE 8 OF THE SECURITY INTEREST (ENFORECEMENT) RULES, 2002

PANY INDIALIMITED, pursuant to demand notice issued on its respective dates as given
Security InterestAct, 2002 (Act No. 54 0f 2002) and in exercise of powers conferred under
pon you/Borrowers, the under named to pay outstanding dues as within 60 days from the
outstanding dues within stipulated time, hence HOME FIRST FINANCE COMPANY INDIA

S. | Name of Borrowers/ Co- Description of Mortgaged Property Date of | Total O/s as on Date of
No | Borrowers/ Guarantors Demand | date of Demand | possession
Notice Notice (in INR)
1. | Seema Shukla Madhav Rao Sapre Ward-68, Kh No. part of 580/1, Ph no. 104, Raipur Nigam | 04-04-2024 15,90,188 10-06-2024
Manda, Tahsil and Jila - Raipur, Chhattisgarh, Pincode- 492001
2. | Uma soni, Suraj Kumar Soni, | Plot No 822/26, Ph no 17,Mauja Khamtarai, Tehsil & Zilla Bilaspur | 04-04-2024 16,63,608 10-06-2024
Tabrej Khan Chhattisgarh 495001
3. | Narayan Singh, Sonmati Rajput Plot no-Kh no 248/9 Ph no 61, Mauja Ghuru Part ,Ph no 31/54,Mauja | 04-04-2024 13,54,274 10-06-2024
Lokhandi,Tehsil Sakri Zilla Bilaspur Chhattisgarh 495001
4. | Sumitkumar Pradip Paigwar, Flat-4, plot 122/2 , Renuka Apartment nd floor Mouza Bhandara Nazul, | 04-04-2024 21,35,831 10-06-2024
Priyanka Tamrakar P.H.No.16, Thak No. 130, Nazul Sheet No.39, Nagar Bhumapan No./Plot
No.122/2, Admeasuring Area 134.4 Sq. Mt., Together with All that R.C.C Flat
No. 4 Super built up Area of 611.58 Sq. Malmatta No. 112 With in the limit of
Municipal Bhandara Maharashtra 441904

described herein below in exercise of powers conferred on him/her under section 13(4) of the

The borrower having failed to repay the amount, notice is hereby given to the borrower / Guarantor and the publicin general that the undersigned has taken Possession of the property

said Act read with rule 8 of the said rule on the date mentioned above.

Properties/Secured Assets which is payable with the further interest thereon until paymentin
The borrower's attention is invited to the provisions of subsection (8) of Section 13 of the Act, i

The BORROWERS/ GUARANTORS and the PUBLIC IN GENERAL are hereby cautioned not to deal with the above referred Properties/Secured Assets or any part thereof and any
dealing with the said Properties/Secured Assets shall be subject to charge of HOME FIRST FINANCE COMPANY INDIA LIMITED for the amount mentioned hereinabove against

full.
n respect of time available to redeem the secured asset.

Place:- Bhandara, Bilaspur and Raipur
Date: 14-06-2024

Authorised Officer,
Home First Finance Company India Limited

CIN: L65990MH2010PLC240703,

Notice is hereby given to the public in general and in particular to the Borrower (s) and Co-Borrower (s) as per column (ii) that the below described immovable properties as per column (iii) mortgaged/charged to the Secured Creditor, the
physical possession of which has been taken by the Authorised Officer of Home First Finance Company India Limited for realization of its dues plus interest as detailed hereunder and whereas consequent upon failure to repay the dues, the
undersigned in exercise of power conferred under Section 13(12) of the said Act proposes to realize dues by sale of the said property/ies and it will be sold on “As is where is”, “As is what is”, and “Whatever there is” as described hereunder.
The auction will be conducted “On Line”, for the recovery of amount due from Borrower (s) and Co-Borrower (s) as per column (i), due to Home First Finance Company India Limited.

Home First Finance Company India Limited

Website: homefirstindia.com Phone No.: 180030008425 Email ID: loanfirst@homefirstindia.com

APPENDIX- IV-A [See proviso to rule 8 (6)]
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest

S. | Name Borrower PROPERTY ADDRESS Date of Demand Date of Reserve EMD Date and Last Date & Time of | Number of
No. | (s)and Demand Notice Possession Price | Amount Time of Submission Of Authorised
Co-Borrower (s) Notice Amount Auction Emd & Documents officer
1. | SeemaShukla Madhav Rao Sapre Ward-68, Kh No. part of 580/1, Ph no. 104, Raipur | 04.04-2024 | 15,90,188 | 10-06-2024 | 35,10,000 | 3,51,000 15-07-2024 13-07-2024 8839153956
Nigam Manda, Tahsil and Jila - Raipur, Chhattisgarh, Pincode- 492001 (11am -2pm) (upto 5pm)
2. | Sumitkumar Pradip | Flat-4, plot 122/2, Renuka Apartment nd floor Mouza Bhandara Nazul, | 04.04-2024 | 21,35.831 | 10-06-2024 | 2420530 | 242,053 | 15-07-2024 13-07-2024 8600219911
Paigwar, Priyanka | PH.No.16, Thak No. 130, Nazul Sheet No.39, Nagar Bhumapan o (11am -2pm) (upto 5pm)
Tamrakar No./Plot No.122/2, Admeasuring Area 134.4 Sq. Mt., Together with All
that R.C.C Flat No. 4 Super built up Area of 611.58 Sq. Malmatta No.
112 Within the limit of Municipal Bhandara Maharashtra 441904
E-Auction Service Provider E-Auction Website/For Details, Alc No: for depositing Branch IFSC Name of
Other terms & conditions EMD/other amount Code Beneficiary
Company Name : e-Procurement Technologies Ltd. (Auction Tiger). http://www.homefirstindia.com 912020036268117- UTIB0000395 Authorized Officer,
Help Line No .:079-35022160 / 149 / 182 https://homefirst.auctiontiger.net Home First Finance Company India Limited - Home First Finance Company
Contact Person : Ram Sharma -8000023297 Axis Bank Ltd., MIDC, Andheri East. India Limited
e-Mail id : ramprasad@auctiontiger.net and support@auctiontiger.net.

InterestAct, 2002,

Bid Increment Amount - Rs. 10,000/-. The sale will be done by the undersigned through e-auction platform provided at the Web Portal (https:/homefirst.auctiontiger.net). E-Auction Tender Document containing online e-auction bid form,
declaration, General Terms & Conditions of online auction sale are available at Portal Site. To the best of knowledge and information of the Authorized Officer, there is no encumbrance on the properties. However, the intending bidders
should make their own independent inquiries regarding the encumbrances, title of property/ies put on auction and claims/ rights/ dues/ affecting the property, prior to submitting their bid. The e-Auction advertisement does not constitute and
will not be deemed to constitute any commitment or any representation of Home First. The property is being sold with all the existing and future encumbrances whether known or unknown to Home First. The Authorised Officer/ Secured
Creditor shall not be responsible in any way for any third-party claims/ rights/ dues. The sale shall be subject to rules/conditions prescribed under the securitization and Reconstruction of Financial Assets and Enforcement of Security

STATUTORY 30 Days SALE NOTICE UNDER THE SARFAESI ACT, 2002

Date: 14-06-2024 Place: Raipur and Bhandara

The borrower/ guarantors are hereby notified to pay the sum as mentioned in the demand notice along with upto date interest and ancillary expenses before the date of e-Auction, failing which the property will be auctioned/ sold and balance
dues, if any, will be recovered with interest and cost.

Signed by Authorized Officer, Home First Finance Company India Limited
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